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SHRI M.S. GURUPADASWAMY: 
Earlier it was under OGL. It was brought 
under channelising only last year. I do not 
want to go into the question as to why it was 
brought under channelising. I do not want to 
do that. I do not want to question the bona 
fides of the previous Government. They 
brought it under channelising. They should 
have kept it under OGL. 

SHRI   JAGESH   DESAI :   It 
appears that you want to go in for 
privatisation. 

REG.     CERTAIN   MATTERS 
RAISED BY MEMBERS 

THE VICE-CHAIRMAN (SHRI 
BHUVNESH       CHATURVEDI) : 
Now Mr. Nitish Kumar, Minister of State 
for Agriculture, will make the suo moto 
statement. 

SHRI SUBRAMANIAN SWAMY 
(Uttar Pradesh): Sir, Mr. Ahluwalia wants 
to make a point. Mr. Ahluwalia wants to 
know who is the Governor of Punjab. 

 

SHRI V. NARAYANASAMY 
(Pondicherry): We came to know through 
the press that the Governor of Punjab has 
been changed. 

 

 

SHRI V. NARAYANASAMY: 
The House is in session. The Government is 
not disclosing any infor-mation to the 
Members. This is a very serious matter. It 
shows the inefficiency of this Government 
that we come to know of the change 
through the press. 

{Interruptions') 

SHRI S.S. AHLUWALIA: We want to 
know: Who is the Governor of Punjab. 

SHRI V. NARAYANASAMY: 
We want to know whether the Governor has 
been appointed or not. The Government 
should react. I want the Leader of the House 
to react. Punjab is a Centrally-ruled State. 
Therefore, we want to know through 
Parliament. {Interruptions) Who is the 
Governor of Punjab, Mr. P.K. Kaul or Mr. 
Nirmal Mukharji? Sir, you direct the Leader 
of the House to react. 

THE VICE-CHAIRMAN (SHRI 
BHUVNESH   CHATURVEDI) :   I 
cannot ask anybody to reply. 

SHRI V. NARAYANASAMY: If 
he is not answering, let the Home Minister 
come and reply. 

SHRI JAGESH DESAI (Maharashtra): 
Sir, price rise should be taken up.   
{Interruptions) 

SHRI V. NARAYANASAMY: Let the 
Home Minister come and tell who is the 
Governor of Punjab. 

THE VICE-CHAIRMAN (SHRI 
BHUVNESH CHATURVEDI): The 
Government has taken note of it. You 
cannot force the Government to reply. 
{Interruptions) No, please, you cannot 
force the Government to reply. The Chair 
cannot direct the Government. 

{Interruptions) 
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SHRI  JAGESH  DESAI :   Sir, price 
rise should be taken up first. 

THE VICE-CHAIRMAN (SHRI 
BHUVNESH CHATURVEDI) : First you 
ask your colleagues to sit down. 

{Interruptions) 

SHRI S.S. AHLUWALIA: There is 
total confusion. Who is the Governor of 
Punjab ? 

{Interruptions) 

THE VICE-CHAIRMAN (SHRI 
BHUVNESH       CHATURVEDI) : 
This is enough. Please take your seats. 
Now, if you continue to speak, I will ask 
that nothing should be recorded. 
{Interruptions) Nothing will go on record. 

SHRI S.S. AHLUWALIA:*** 

SHRI V. NARAYANASAMY: 
*** 

 

SHRI S.S. AHLUWALIA: There is 
total confusion. 

SHRI V. NARAYANASAMY: Let the 
Home Minister come and inform the House 
as to who is the Governor of Punjab. 

THE VICE-CHAIRMAN (SHRI 
BHUVNESH CHATURVEDI) : Hon'ble 
Members, I would request everybody to sit 
down. Now, I am prepared to give half-a-
minute each 

***Not recorded. 

Otherwise, if you all speak together, at the 
same time, nothing will go on record. I am 
prepared to hear all, but only individually 
and only for thirty seconds. (Interruptions) 
Now, Shri Jagesh Desai please. 

SHRI   JAGESH   DESAI:   Mr. 
Vice-Chairman, Sir, my point is.... 
(Interruptions) 

SHRI V. GOPALSAMY (Tamil Nadu): 
Sir, I am on a point of order.   
(Interruptions) 

SHRI MENTAY PADMANA-BHAM: 
Mr. Vice-Chairman, Sir, I am on a point of 
order. (Interruptions) 

THE VICE-CHAIRMAN (SHRI 
BHUVNESH CHATURVEDI): Mr. Jagesh 
Desai, kindly sit down. He is on a point of 
order. I will first dispose of his point of 
order in half-a-minute and then I will call 
you. (Interruptions) 

SHRI MENTAY PADMANABHAM 
(Andhra Pradesh): Sir, my point of order is 
this This morn-ing, when the demand was 
made, the Minister of Parliamentary Affaire 
and everybody else- present in the House 
agreed to take up these two items after the 
regular Business. One is prion rise and the 
other is in regard to the cyclone in Andhra 
Pradesh. Why don't you take up these things 
first? If there is any other matter, .... 
(Interruptions) My point is we should we go 
by the deci-siontake earlier. If there is any 
other matter, it can be taken up later on. 
(Interruptions) We are not at all objecting to 
other things bieng taken up. What I want to 
say is that these two things must be taken up 
first, as was decided earlier. (Interruptions) 

DR.  RATNAKAR PANDEY: 
Don't challenge the Chair. 

THE VICE-CHAIRMAN (SHRI 
BHUVNESH CHATURVEDI): Nobody is 
challenging the Chair. I request everybody 
to co-operate with 
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[Sh. Bhuvnesh   Chaturvedi] mein running 
the House.  (Interruptions) I am equally 
concerned that the price rise and the cyclone 
issues should be taken up. (Interruptions) 

DR. G. VIJAYA MOHAN REDDY 
(Andhra Pradesh): Sir, we have been waiting 
for this statement since 23rd May when it 
should have come up.    (Interruptions) 

THE VICE-CHAIRMAN (SHRI 
BHUVNESH CHATURVEDI): heer will 
get the reply. If you do not bear me, what 
can I do ? (Interruptions) 

DR. G. VIJAYA MOHAN RED-DY:   
Unnoessarily,   certain  other subjects are 
being brought in.   (Interruptions) 

THE VICE CHAIRMAN (SHRI 
BHUVNESH   CHATURVEDI):    I 
allowed him also.   (Interruptions) 

SHRI MENTAY PADMANA-BHAM: 
We should take up first price rise and 
cyclone and then any other subject. 

THE VlCE-CHAIRMAN (SHRI 
BHUVNESH      CHATURVEDI) : 
Please sit down. Your point of order is over 
now. (Interruptions) I understand your 
concerned. You are Unnecessarily 
consuming time. By this time I would have 
disposed of your point of order. (Interrup-
tions) Mr. Narayansamy, please sit down. 
Otherwise I will not call you. (Interruptions) 
There is no point in getting excited. As I 
said, I am prepared to allow half-a-minute 
each and then we should proceed with the 
Business. (Interruptions) Nobody is 
prepared to here me. This is the difficulty. 
Mr. Jagesh Desai please. (Interrup-tions) 

SHRI JAGESH DESAI: Sir, you gave 
me time to speak. Then, I gave the floor to 
them. But when I stand to speak..... 

THE VICE-CHAIRMAN (SHRI 
BHUVNESH      CHATURVEDI)  

Don't reply to them. You make your point. 
You are not supposed to reply to anybody. 
You make your point. 

SHRI JAGESH DESAI: It was decided 
that after the Constitution Amendment Bill 
price rise and Andhra cyclone will be taken 
up. Price rise should be taken up first. We 
are worried about Andhra cyclone but price 
rise has been mounting and this House 
should show anxiety to the whole country 
that we are concerned about this. 

THE VICE-CHAIRMAN (SHRI 
BHUVNESH CHATURVEDI): That is all. 
It has been recorded. (Interruptions). You 
do not reply. You are not supposed to reply. 
I will reply to that. (Interruptions). We will 
have both. 

SHRI V. NARAYANASAMY: You 
agreed that you will give me 30 seconds. 

THE VICE-CHAIRMAN 
(SHRI BHUVNESH CHATUR-VEDI): I 
have not allowed you because you got up to 
speak without permission. You should 
behave in a more responsible way. I will 
give you time but not before Sardarji has 
spoken. (Interruptions). If you continue like 
this, I will not allow you. 
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SHRI SANTOSH BAGRODIA 
(Rajasthan): Mr. Vice-Chairman, I have two 
privileges.   (Interruptions). 

THE VICE-CHAIRMAN 
(SHRI   BHUVENESH   CHATUR-VEDI): 
You are in my heart. 

SHRI SANTOSH BAGRODIA: I had 
given a privilege motion because 
Dandavateji had given a wrong information 
on the floor of the House. What happened to 
that? The Deputy Chairman had said that 
some reply will come to us today. 
(Interruptions). Mr. Vice-Chairman, can you 
listen to me? I know you are extraordinarily 
powerful to listen from all sides. 

THE VICE-CHAIRMAN 
(SHRI    BHUVNESH    CHATURVEDI): 
Not powerful, alert. 

SHRI SANTOSH BAGRODIA: I want 
a reply to that. The second point is, as he 
has said, I requested 

the Home Minister some 20 days back that I 
want to visit Punjab and Chandigarh. I 
wanted to know whether I could go to 
Punjab and Chandigarh in view of the 
present situation. It is about 15 to 20 days 
but I have not received any reply. I would 
like to know whether I should go there. 

THE VICE-CHAIRMAN 
(SHRI BHUVNESH CHATUR-VEDI): 
Yes, Panditji. Half a minute. 

 

THE VICE-CHAIRMAN (SHRI 
BHUVNESH CHATURVEDI) : Yes, Mr. 
Narayanasamy. I am allowing so that the 
House could function in  a normal  way. 

SHRI V. NARAYANASAMY Thank 
you for giving me an opportunity. Sir, 
Punjab is burniug today. 

THE VICE-CHAIRMAN (SHRI 
BHUVNESH CHATURVEDT) That he has 
already said. 
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SHRI V. NARAYANASAMY: 
Everyday there are murders and killings by 
terrorists. {Interruptions) I am coming to 
the point. Today in the news papers I saw 
that Shri Nirmal Mukarji, the Governor of 
Punjab... {Interruptions) I want to explain 
the same point. I am on the same point 
which Sardarji had raised. Sir, Mr. 
Ahluwalia has said that.. .(Interruptions).. . 

THE VICE-CHAIRMAN 
(SHRI BHUVNESH CHATUR-VEDI): 
You join him, that's all. 

SHRI V. NARAYANASAMY: 
Sir, Mr. Nirmal Mukarji has been changed 
and the Cabinet has approved Mr. B.K. 
Kaul as the new Governor of Punjab. But 
my information is that today there is no 
Governor,   officially,   in   Punjab. 

THE VICE-CHAIRMAN 
(SHRI BHUVNESH CHATURVEDI): You 
are only repeating what he has already said. 
Please don't repeat. 

SHRI V. NARAYANASAMY: Sir, I 
am not repeating. 

THE VICE-CHAIRMAN: 
(SHRI BHUVNESH CHATUR-VEDI): 
You are repeating. 

SHRI V. NARAYANASAMY: I am 
putting the question, Sir. I want to know 
whether the Governor is changed and a new 
Governor has taken over. I want the Go-
vernment to react on that now. Either the 
Home Minister or the Leader of the House 
should tell us ... {Interruptions)... 

THE VICE-CHAIRMAN 
(SHRI BHUVNESH CHATUR-VEDI) 
Now, nothing will go on record Dr.  Abrar 
Ahmed  Khan. 

 

 

SHRI  HARVENDRA    SINGH 
HANSPAL (Punjab): Mr. Vice-Chairman .. 
. 

THE VICE-CHAIRMAN 
(SHRI BHUVNESH CHATUR-VEDI): No, 
you have come just now.   You  cannot  get  
up. 

SHRI SOMPAL (Uttar Pradesh): Sir.. 
.(Interruptions)... 

THE VICE-CHAIRMAN 
(SHRI BHUVNESH CHATUR-VEDI): Mr. 
Gopalsamy. .(Inter-ruptions) .. After him I 
will request the Minister.. .(Interruptions).. 
.No, please. I have called him. I have not 
permitted you. ...(Interruptions) ... He 
doesn't require your recommendation. 

SHRI V. GOPALSAMY: Sir, my 
esteemed colleagues have raised an issue 
and it is a very serious issue. What has 
appeared in the newspapers today, is, who 
is the Governor of Punjab? 

THE VICE-CHAIRMAN 
(SHRI BHUVNESH CHATUR-VEDI): 
Are you replying to them? 

SHRI V. GOPALSAMY: Yes, Sir. It is 
a very serious issue, please. We should rise 
above party considerations. They have 
raised a valid point. Another report has also 
appeared that the Leader of the Opposition 
is going to be removed. That has also 
appeared in the papers. That is why we are 
very much interested to know as to who is 
the Leader of the Opposition. 
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THE VICE-CHAIRMAN 
(SHRI      BHUVNESH   CHATUR-
VEDI):   That   is   all?       (Interrup- 

 tions) 

SHRI H. HANUMANTHAPPA 
(Karnataka): Mr. Vice-Chairman, Sir.. . 

THE VICE-CHAIRMAN 
(SHRI BHUVNESH CHATUR-VEDI): No, 
I have not allowed you. 

SHRI H. HANUMANTHAPPA: When 
such things can be allowed ... 

PROF. CHANDRESH P. THA-KUR 
(Bihar): Sir, point of order. 

THE VICE-CHAIRMAN 
(SHRI BHUVNESH CHATURVEDI): 
When he raises point of order, I cannot 
disallow him also. 

PROF. CHANDRESH       P. 
THAKUR: Thank you, Sir.. . 
(Interruptions).. 

THE VICE-CHAIRMAN 
(SHRI BHUVNESH CHATUR-VEDI) : My 
predecessor has raised a point   of order.. 
.(Interruptions)... 

  PROF.  CHANDRESH   P. THAKUR: Mr. 
Vice-Chairman... 
(Interruptions)... 

SHRI SATYA PRAKASH MALAVIYA 
(Uttar Pradesh): He is also on a point of 
order. 

 

PROF. CHANDRESH P. THAKUR: 
Mr. Vice-Chairman, Mr. Gopalsamy is a 
senior Member of the House. He is a 
seasoned parliamentarian. 

THE VICE-CHAIRMAN (SHRI 
BHUNESH       CHATURVEDI)      
What is your point of order? 

PROF. CHANDRESH P. THAKUR: The 
point of order is that the question with regard 
to Punjab is a national issue. It relates to the 
governance o f the country and a decision or 
lack of it by the Government. To convert that 
into a comparable thing to resigning or not of 
the Leader of the Opposition is trivialising 
the national issue-(Interruptions) 

THE VICE-CHAIRMAN 
(SHRI BHUVNESH CHATUR-VEDI): Let 
him reply. They will not go on record. 
(Interruptions).* 

SHRI   S.   S.   AHLUWALIA: 
According to Mr. Mahender Tikait, Shri 
Devi Lal is Prime Minister-I want to know 
who is the Prime Minister of this country. 

THE VICE-CHAIRMAN 
(SHRI BHUVNESH CHATUR-VEDI): I 
allowed you on the assurance that you 
would not speak further. Now I will have to 
say that nothing will go on record, whatever 
you are saying. (Interruptions) 

Now the Minister, please. Nothing else 
please. The Minister is making his 
statement. (Interruptions) 

SHRI JAGESH  DESAI: Sir,.. 

THE VICE-CHAIRMAN 
(SHRI BHUVNESH CHATUR-VEDI). 
Whatever you say no. I have asked the 
Minister. 

SHRI     JAGESH     DESAI:   I walk 
out in   protest. (Interruptions) 

*Not recorded. 
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THE VICE-CHAIRMAN 
(SHRI    BHUVNESH    CHATUR-
VEDI):  You  may  go. 

[At this stage, the hon. Member left the  
Chamber] 

SHRI GOPALSINH       G. 
SOLANKI (Gujarat): Sir... 

THE VICE-CHAIRMAN 
(SHRI    BHUVNESH    CHATUR-VEDI):  
I  have not  allowed  you. Nothing will go 
on record, what-.ever he says. 

STATEMENT BY MINISTER— 

Situation arising out of the Cyclonic 
storm in the Bay of Bengal and relief 
measures undertaken by the Central and 
State Governments of Andhra Pradesh, 
Tamil Nadu and Union     Territory of   
Pondicherry. 

 
 


